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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE AT PUNE
ORIGINAL APPLICATION NO.103 of 2022

Prakash Mishrilal Porwal Applicant

V/s

Ministry of Environment, Forest,

And Climate Change and Others. Respondents

REPLY AFFIDAVIT

ON BEHALF OF THE RESPONDENT NO. 4 and 5

I, Sanjay Bamne, District Mining Officer, Collector Office, Dist.

Pune, do hereby state on solemn affirmation as under:-

1. I say that, the Applicant has filed the present O.A. before this
Hon’ble Tribunal alleging the illegal/excess mining activities
being carried out by the Respondent No. 8 to 15, in Taluka Maval,
District Pune.

2. I say that, this Hon’ble Tribunal vide its order dated 05/12/2022

constituted a joint committee to find out who all are involved in

illegal mining if any, comprising one member each from — 1) The

Irrigation Department, Water Resources Division Pune ii), The

District Collector Pune, iii) The District Mining Officer Pune And

iv) The Chief Conservator of Forest Pune. The District Mining

Officer Pune shall be the coordinator of the said joint committee.
Further this Hon’ble Tribunal directed that, the committee shall

visit the spot and submit a factual as well as action taken report
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within a period of one month from 05/12/2022 after issuing notices
and giving hearing to the parties.

[ say that, in view of the above mentioned direction, the committee
members visited the villages with respect to illegal mining on
23/12/2022 and inspected the areas on which earth has been
excavated. Further this Hon’ble Tribunal by order dated
27/01/2023, directed the committee members that the survey shall
be made only of those survey numbers which have been mentioned
by the applicant in Original application, Paragraph No. 1 of the
order dated 05/12/2022. In view of the same, inspection carried out
along with all the concerned on 09/02/2023 and detail report along
with details of all Survey Numbers mentioned by the applicant in
O.A. was submitted before this Hon’ble Tribunal. This Hon’ble
Tribunal considered the said report and passed detail order on
24/02/2023 thereby directed to all the parties to file reply affidavit.
I say that, the Additional District Magistrate, Pune again issued
Demi Official letters on 28/02/20223 respectively to Irrigation
dept. and forest dept. thereby directed to take necessary steps in
respect of the illegal mining in the areas which are falls under their
jurisdiction. Further it has been directed to Tahsildar Maval to
initiate action against the illegal mining if found any on private
lands u/s 48 (7) of MLRC. Hereto annexed and marked as Exhibit
R 1 colly is the copy of letters along with its English translation.

I say that, in view of the above mentioned directions, office of
respondent no. 7 by letter dated 28/02/2023 communicated that,

Survey Number 16 from Village Thakursai and Survey Number 21
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from village Kolechafesar, Tal. Maval are declared as reserved
forest. Both Survey Numbers have been inspected by the forest
department on 16/02/2023 wherein it is found that the mining
activity has been done nearby forest area. As per the measurement
carried out through ETS machine, excavation of 853.43 brass has
been found to be done in Survey Number 21 and excavation of
185.38 brass has been found to be done in Survey Number 16,
Village Thakursai, Tal. Maval, Dist. Pune. Further stated that, as
on the date of inspection no mining activity has been found in both
Survey Numbers. Regarding the illegal excavation has been found
in both Survey Numbers, the Forest officers have registered FIR’s
in Vadgaon Maval police station against unknown persons u/s 26
(1) a,b,c of Indian Forest Act, 1927. Hereto annexed and marked
as Exhibit R 2 colly is copy of report submitted by the forest
department along with copies of FIR’s alongwith its English
translated copies.
6. I say that, the Respondent no. 3 has filed an affidavit before this
Hon’ble Tribunal thereby submitted the details of action taken
against the illegal mining done in the lands falls under their
jurisdiction, it clearly states that during the inspection illegal
minning was found in Survey Number 74 of Village Chavsar and

Survey No. 96 of Village Varu, but the said minning was carried

out 10 to 12 years back and currently no mining was being
undertaken at the said survey numbers and accordingly the
Irrigation department have already filed FIR u/s 379 of CRPC

against unknown individuals for the Survey no.s where illegal
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mining has been found. Hereto annexed and marked as Exhibit R
3 colly is copies of FIRs filed by the Irrigation Department along
with its English translated copy.

[ say that, so far as for Gut. no. 235, Village Kusgaon, Tal. Maval,
Dist.Pune, which is owned by Respondent no. 12, earlier the
Tahsildar Maval had issued temporary permit for excavation of
soil and Murrum of 1000 brass but the respondent has excavated
excess quantity of murum without taking permission for the excess
quantity from the Authorities but have paid the requisite royalty
for the excess mining and hence necessary action has been
initiated by passing order u/s 48 (7) of MLRC by the Tahsildar.
The said order has been challenged by the Respondent no. 12
before the SDO Maval and the SDO Maval has set aside the order
passed by the Tahsildar Maval. The same has been challenged by
the Applicant before the Additional Collector, Pune and Additional
Collector has asked the SDO to review the order, the same is
pending as on today before the SDO. Hereto annexed and marked
as Exhibit R 4 colly is copy of the case pending before the SDO
along with its English translation.

[ say that, in view of the judgment passed by Hon’ble Apex Court
in SLP 3109/2011, Jaspal Singh vs. State of Panjab & ors,
regarding to protect Government and Gairan lands, the Govt. of
Maharashtra issued Resolution on 10/10/2013. In the said Govt.
Resolution, it has been specifically mentioned that, it is the
responsibility of the concerned department to preserve the

Government land in their vicinity. Therefore in case of
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government land, concerned Talathi/Circle Officer, in case of
forest land, local Forest Officer, in case of Gairan and public land,
the concerned Gramsevak, the head of the municipality and in
other case the head of the concerned local body have to take care
in respect of the government land and take necessary action.
Hereto annexed and marked as Exhibit R 5§ is copy of Govt
Resolution dated 10/10/2013.

I say that, The Maharashtra Minor Mineral Extraction
(Development and Regulation) Rules, 2013 specifically states as
under,

2. Definition- (h) (i) (a)-- "Competent Authority" means,- (i) for
the purpose of Chapter IV of these rules,- (a) in the case of
quarries situated on the lands owned by the Public Works
Department and Water Resources Department of Government, the
Executive Engineer of the concerned Division in case of the
permits upto a maximum of 25,000 brass for the use of
Departmental work only, (b) the Tahsildar, where minor minerals
are to be extracted and removed

Rule-- 60.  Grant of Quarry permits by Revenue officers over
lands in charge of Water Resources Department, Public Works
Department. - In case of lands in charge of Departments other
than Revenue Department that is, Water Resources Department,
Public Works Department, quarry permits over such lands shall be
granted by the Competent Officer only after obtaining No
Objection Certificate (N.O.C.) from concerned Executive Engineer

in case of Water Resources Department and Public Works
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Departments and Divisional Forest Officer of the Forests

Department.

(Emphasis Implied)

10. Considering the report filed by the Forest department, affidavit

filed by the irrigation department and report submitted by the

Tahsildar it can be summarized as follows :-

Survey/ Village Owned | Quantity Action Taken
Gat no. by Mined
(brass)
16 Thakursai Forest 185.38 FIR no. E-2/2022-23
Dpt filed under the Indian
Forest Act 1927 u/s
26(1) A, D, G.
21 Kole Forest 853.43 FIR no. E-6/2022-23
Chafesar Dpt filed under the Indian
Forest Act 1927 u/s
26(1) A, D, G.
74 Chavsar | Irrigation 415.00 FIR No. 130/2022 u/s
Dpt 379 of CRPC filed
96 Varu Irrigation | 2230.00 | FIR No. 197/2022 u/s
Dpt 379 of CRPC filed
235 Kusgaon R-12 3468.00 Action initiated by
Tahsildar under MLRC
rules and appeal
pending before the
SDO Maval.
(It’s a matter of
Royalty Violation and
not environmental
Degradation)
Total 7151.81

. Thus it can be summarized from the above table that a total of
7151.81 brass amounting to (7151.81 * 600 = Rs. 42,91,086)
mining has been found to be illegal / excess. Further it is submitted

that out of the 5 sites as per the earlier order of this Hon. Tribunal

4 sites are government lands where illegal mining has been done

since past 10 to 12 years in parts and has not been undertaken




404

currently and hence it is not possible for the committee to ascertain
as to whether who has carried out the said mining. And
accordingly action has been initiated by the concerned departments
by filing FIR against unknown individuals for the same. For Gut
No. 235 of Kusgaon which is a Private property owned by
respondent no. 12, the Tahsildar Maval has initiated appropriate
action and imposed fine which has been challenged before the
SDO and the SDO has set aside the said order. Further the
applicant has challenged the said SDO order before the Additional
Collector and it is pending for adjudication.
12. 1 say that the Hon. Tribunal by it order dated 24.02.2023 had
directed the committee to reply as to why they have not submitted
reply in the aspect of how the document were leaked without
bringing them for their consideration first. It is respectfully
submitted that the applicant himself was present for the first
committee site visit for inspection various lands. The applicant
during the visit showed various sites where mining had taken place
and accordingly the committee had formed a tabular chart of the
same. The said information in form of a letter was sent by the
additional District Magistrate to various committee members on
9.1.2023 and hence the said communication was a public
document. The applicant without the knowledge of the committee

members obtained a copy of the same and circulated it over

Whatsapp message which was defamatory against the respondent
No. 9 & 10. I sincerely apologize before this Hon. Tribunal for the

delay in submitting our explanation against the leak of the report.
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I say that, this office from time to time have instructed all the
department to look after the government land under their jurisdiction
and also instructed the Tahsildar to take necessary actions to ensure that
no mining without permission or excess mining is undertaken by any
individuals and if found to have been done then strict action be taken
against such individuals.

Considering the above mentioned facts and the reports,
appropriate orders may be passed.

Hence this Affidavit.

Verification

I, Sanjay Bamne, District Mining Officer, Collector Office, Dist.
Pune, Dist. Pune, do hereby state that I have read the above content of
the aforesaid Affidavit in Para No.l to 12 and that it is true to the best
of my knowledge and belief.

/3
Hence, verified this at Pune on " day of April, 2023

Affiant
[ know Affiant
Na\mm
Sanjay Bamne,
@g , (District Mining Officer, Pune)
Advocate
BEFORE ME

MQ‘\LHJ‘“A ' “‘t’dﬁm

MAHENDRA ARVIND NANGARE
NOTARY, GOVT. QF INDIA
PUNE DIST. MAHARASHTRA
Regd Ne 15432 Exp D1.09/10/2024

NOTED AND REGISTERED
AT SR. NO. 5‘“’/’-“3

DATE ___3_L+ 20283

' NOTARIAL  NOTARIAL  NOTARIAL  NOTARIAL  NOTARIAL
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Maharashtra Telephone: (Office) 020-
Government 26122114,

Collector office, Pune-1,
No. K/S/A/08/2023,
Dated 28.02.2023.

Mr. Himmat Kharade
Resident deputy

collector,

And
Additional district
magistrate, Pune 1.
Sub.:- To submit final report with Honourable
National green tribunal, west zone Bench
Pune under order dated 24.2.2023 passed
by Honourable Green tribunal Bench
Pune on Original Application No. 103 of
2022.(WZ) I.A. No. 195/2022 (WZ) and
Caveat No. 14/2022 (WZ) O. A. No. 103 of

2022 (WZ).

You are aware that, Original Application No.
103 of 2022 (WZ) is filed with Honourable
National green tribunal, west zone, Bench Pune,

and concerned department is fully responsible to
17
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protect land, building, etc. occupied and
possessed by concerned department under
government resolution, circular and notice, etc.
passed from time to time by government, and you
are the designated authority regarding general
mining or mining digged, taken or used it or
digged, used, etc. under 2(j) of Maharashtra
general mining digging development and
regulation rules, 2013, and no objection of your
department is declared binding to dig land in

your jurisdiction under rule 60.

You know you are responsible for digged
land in your jurisdiction under above fact, but
you are not considering it seriously and you are
delaying to act strictly, and it is so serious that
observed avoided purposely when  your
department is responsible during hearing held at
Honourable National Green Tribunal, West Zone,

Bench Pune regarding your legal advisor by you.

18
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Hence Honourable National green tribunal, west
zone, Bench Pune passed order from time to time
on hearing said case, required instruction is
given you under said order and instructed to
submit its report on proper action under rule
regarding digged land in your jurisdiction, but it
is definitely not just and proper for
administration that your department not acted

strictly.

This is to order you hereby under order
passed on 24.2.2023 on hearing case filed by
Honourable National green tribunal, west zone,
bench Pune to confirm s. no./g. no. on carrying
survey from land records department of land
digged at g. no./ s. no., village under case filed
with Honourable National green tribunal, west
zone, Bench Pune in your jurisdiction and to
submit its action report on submitting its final

report through legal prosecutor of your

19
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department in any case before 10.03.2023 with
Honourable National green tribunal, west zone,

Bench Pune.

Note seriously you are responsible fully for
same, if remarked said case by Honourable
bench in future if you not submitted your final
report of your department with Honourable
National green tribunal, west zone, Bench Pune

under order dated 24.02.2023.

Encl.- Copy of order dated 24.02.2023.

Sd/-,
28.2.23
(Himmat Kharade)
To,
Mr. H. R. Jadhav,
Zonal forest officer, Maval.

Copy to — Honourable deputy forest officer, Pune
division, Pune.

Requesting to ask the concerned to act
strictly regarding digged land in your jurisdiction

20



412

under petition filed regarding digged land at
Pavnanagar with Honourable National green
tribunal, west zone, Bench Pune by concerned
officer of your jurisdiction and to act in first
preference to submit its full report with
Honourable National green tribunal, west zone,
Bench Pune.
Sd/-,
28.2.23,

(Himmat Kharade)
Additional district magistrate, Pune.

21
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Maharashtra Telephone: (Office) 020-
Government 26122114,

Collector office, Pune-1,
No. K/S/A/08/2023,
Dated 28.02.2023.

Mr. Himmat Kharade
Resident deputy
collector,

And
Additional district

magistrate, Pune 1.

Sub.:- To submit final report with Honourable
National green tribunal, west zone Bench
Pune wunder order dated 24.02.2023
passed by Honourable Green tribunal
Bench Pune on Original Application No.
103 of 2022.(WZ) I.A. No. 195/2022 (WZ)
and Caveat No. 14/2022 (WZ) O. A. No.
103 of 2022 (WZ).

You are aware that, Original Application No.
103 of 2022 (WZ) is filed with Honourable
National green tribunal, west zone, Bench Pune,
and concerned department is fully responsible to

protect land, building, etc. occupied and

possessed by concerned department under
22
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government resolution, circular and notice, etc.
passed from time to time by government, and you
are the designated authority regarding general
mining or mining digged, taken or used it or
digged, used, etc. under 2 (J) of Maharashtra
General Mining Digging Development and
Regulation Rules, 2013, and no objection of your
department is declared binding to dig land in

your jurisdiction under rule 60.

You know you are responsible for digged
land in your jurisdiction under above fact, but
you are not considering it seriously and you are
delaying to act strictly, as observed, it is so

serious.

Hence Honourable National Green Tribunal,
West Zone, Bench Pune passed order from time

to time on hearing said case.

23
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Hence Honourable National green tribunal,
west zone, Bench Pune passed order from time to
time on hearing said case, required instruction is
given you under said order and instructed to
submit its report on proper action under rule
regarding digged land in your jurisdiction, but it
is definitely not just and proper for
administration that your department not acted

strictly.

This is to order you hereby under order
passed on 24.2.2023 on hearing case filed by
Honourable National green tribunal, west zone,
bench Pune to confirm s. no./g. no. on carrying
survey from land records department of land
digged at g. no./ s. no., village under case filed
with Honourable National green tribunal, west
zone, Bench Pune in your jurisdiction and to
submit its action report on submitting its final

report through legal prosecutor of your

24
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department in any case before 10.03.2023 with
Honourable National green tribunal, west zone,

Bench Pune.

Note seriously you are responsible fully for
same, if remarked said case by Honourable
bench in future if you not submitted your final
report of your department with Honourable
National green tribunal, west zone, Bench Pune
under order dated 24.2.2023.

Encl.:- Copy of order dated 24.2.2023.

Sd/-,
28.2.23,
(Himmat Kharade).
To,
Mr. Vijay Patil,
Executive Engineer (Pawna Project),
Water Wealth Department, Mangalwar Peth
Pune.

Copy to — Honourable Superintending Engineer,
Water Wealth Department, Mangalwar Peth

Pune.

25
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Requesting to ask the concerned to act
strictly regarding digged land in your jurisdiction
under petition filed regarding digged land at
Pavnanagar with Honourable National green
tribunal, west zone, Bench Pune by concerned
officer of your jurisdiction and to act in first
preference to submit its full report with
Honourable National green tribunal, west zone,
Bench Pune.

Sd/-,
28.2.23,

(Himmat Kharade)
Additional district magistrate, Pune

26
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Maharashtra Telephone: (Office) 020-
Government 26122114,

Collector office, Pune-1,
No. K/S/A/08/2023,
Dated 28.02.2023.

Mr. Himmat Kharade
Resident deputy
collector,

And

Additional district

magistrate, Pune 1.

Sub.:- To submit final report with Honourable
National green tribunal, west zone Bench
Pune under order dated 24.2.2023 passed
by Honourable Green tribunal Bench
Pune on Original Application No. 103 of
2022.(WZ) I.A. No. 195/2022 (WZ) and
Caveat No. 14/2022 (WZ) O. A. No. 103 of
2022 (WZ).

You are aware that, Original Application No.
103 of 2022 (WZ) is filed with Honourable
National green tribunal, west zone, Bench Pune,
and concerned department is fully responsible to

protect land, building, etc. occupied and

possessed by concerned department under
27
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government resolution, circular and notice, etc.
passed from time to time by government, and you
are the designated authority regarding general
mining or mining digged, taken or used it or
digged, used, etc. under 2 (J) of Maharashtra
General Mining Digging Development and
Regulation Rules, 2013, and no objection of your
department is declared binding to dig land in

your jurisdiction under rule 60.

You know you are responsible for digged
land in your jurisdiction under above fact, but
you are not considering it seriously and you are
delaying to act strictly, as observed, it is so
serious.

Hence Honourable National Green Tribunal,
West Zone, Bench Pune passed order from time

to time on hearing said case.

Hence Honourable National green tribunal,

west zone, Bench Pune passed order from time to
28
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time on hearing said case, required instruction is
given you under said order and instructed to
submit its report on proper action under rule
regarding digged land in your jurisdiction, but it
is definitely not just and proper for
administration that your department not acted

strictly.

This is to order you hereby under order
passed on 24.2.2023 on hearing case filed by
Honourable National green tribunal, west zone,
bench Pune to confirm s. no./g. no. on carrying
survey from land records department of land
digged at g. no./s. no., village under case filed
with Honourable National green tribunal, west
zone, Bench Pune in your jurisdiction and to
submit its action report on submitting its final
report through legal prosecutor of your

department in any case before 10.3.2023 with

29
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Honourable National green tribunal, west zone,

Bench Pune.

Note seriously you are responsible fully for
same, if remarked said case by Honourable
bench in future if you not submitted your final
report of your department with Honourable
National green tribunal, west zone, Bench Pune
under order dated 24.2.2023.

Encl.- Copy of order dated 24.2.2023.

Sd/-,
28.2.23,
(Himmat Kharade.)
To,
Mr. Madhusudan Barge,
Tahsildar Maval.

Copy to — Honourable Deputy Divisional Officer,
Maval, Mulshi, Sub Division Pune.

Requesting to ask the concerned to act
strictly regarding digged land in your jurisdiction

under petition filed regarding digged land at

30
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Pavnanagar with Honourable National green
tribunal, west zone, Bench Pune by concerned
officer of your jurisdiction and to act in first
preference to submit its full report with
Honourable National green tribunal, west zone,
Bench Pune.

Sd/-,
28.2.23,
(Himmat Kharade)
Additional District Magistrate, Pune.
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OFFICE OF ZONAL FOREST OFFICER

VADGAON MAVAL

At Post Vadgaon Maval, Taluka Maval, District

Pune,

Forest Officers Quarters, Vadgaon Maval, Taluka

Maval, District Pune-412 106.
E-mail: rfovadgaon@gmail.com

O.No. A/C/L/1991/2022-23 Date: 28.02.2023

To,

Hon’ble Resident Deputy Collector,

Additional District Magistrate Pune.

Sub.:

Ref.:1.

To follow as per site inspection under
order passed on 27.01.2023 by Hon’ble
Green Tribunal Bench Pune on Original
Application no. 103 of 2022 (WZ) I.A. No.
195/2022 (WZ) & Caveat No. 1/2022
(WZ).

Letter no. K/K/373/2023, dt. 30.01.2023
of Collector Office Pune (Mining

Department).

. Letter no. K/K/446/2023, dt. 03.02.2023

of Collector Office Pune (Mining

Department).

. Letter no. K/S/A/07/2022 dt.

12.02.2023 of Hon’ble Resident Deputy

6
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Collector and Additional District
Magistrate, Pune-1.

4. Your letter no. K/S/A/08/2022 dt.
28.02.2023 received by our office by post
on 20.02.2022.

5. Your letter no. K/S/A/939/2022 dt.
24.03.2023.

6. Letter no. A/214 /2023 dt. 26.03.2023 of
Forest Officer Devle.

With reference to above reporting that, you
have instructed, ordered in detail regarding
guidance under reference no. 1 and 2 above
regarding digging carried at land of forest
department in our office jurisdiction under order
passed from time to time regarding hearing
concluded by Hon’ble National Green Tribunal
Bench Pune Court, since Hon’ble National Green

Tribunal, West Zone, Bench Pune filed Original

Application No. 103 of 2022 (WZ).

Hon’ble Court appointed committee under

interim order passed on 16.01.2023 under case

7
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with Hon’ble National Green Tribunal, West
Zone, Bench Pune regarding same. It is
considered with committee appointed. Forest
Department Zone is observed digged primarily as

inspected jointly with him there.

Accordingly Survey No. 16 Village Thakursai
and Survey no. 21 Kolchafesar are declared
forest reserved under our office records. Forest
Department carried survey on 16.02.2023 of
Survey No. 16 Village Thakursai and Survey no.
21 Kolchafesar, since survey boundary of the
said land is not marked and since doubt is arised
whether land digged is there wunder forest
department zone during site inspection dated
09.02.2022. Land digged there is observed at
survey number mentioned near boundary of
forest department. And observed Survey no. 21,
Village Kolechafesar, Taluka Maval, District Pune

is digged at 853.43 brass and Survey no. 16,

8
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Thakursai, Taluka Maval, District Pune digged
185.38 brass during ETC Survey carried by you

and presently said land digging is stopped.

Hence concerned forest officer of Chavsar
and Devle forest zone of Forest Office Devle of our
office complained under P.R. no. A/6/2023 dated
27.02.2023 and P.R. no. E/2/2023 dated
27.02.2023 regarding digged land of Survey no.
16, Village Thakursai, Taluka Maval and Forest
Survey No. 21 of Village Kolechafeshwar, Taluka
Maval. Case is filled against unknown person
since accused not found under said case and it is
under further investigation. This report is
submitted with you for further kind proper
information and action.

Encl.: Annexure as above.

Sd/ -
Forest Zonal Officer,

Wadgaon Maval.
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Copy to :- 1. Hon’ble Deputy Forest Officer, Pune
Forest Division, Pune, for kind information.
2. Hon’ble Assistant Forest Officer VVS (P.) Pune,

for kind information.

10
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Annexure of Government Resolution No. TRS-
12/2020/C.N.203/F6, Dated 25.01.2020.
330178
FIRST INFORMATION OF FOREST CASE
(Maharashtra Forest Code, Part 2, Para 6.2)

1. Number/Year:- E-2/2022-23
2. Date: 27.02.2023.

3. Concerned Zone : Devle

4. Division: Devle

S. Forest Zone: Vadgaon, Maval,

6. Forest Division: Pune.

7. Information of case : (to write on backside
page if insufficient place is there to write, to use
A-4 paper separately, if more writing is there and

to enclose it with all copies).

Carried site inspection on 09.01.2023 of Survey
no. 16, Villager Thakursai with committee
appointed under Hon’ble Court order. Village

Thakursai, Survey no. 16, Total 3 guntha land is

14
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observed digged. Village Thakursai, Survey no.
16 digged land is there in forest department
zone, hence forest department carried survey on
16.02.2023. Forest department land is observed
digged, hence forest case filed against unknown
accused. A digged land is 0.02 H.R. Further

ingestion of accuse is started.

8. Detail of goods seized :-

9. Details of accused (mention name, age,
address, if found. To record if being unknown) :-

Unknown person.

10. Place of offense (mention latitude and
longitude as per GPS Where is possible) :

Survey no. 16, Village Thakursai, GPS Reading
N-18039’18” — E-73029°54".

11. Act and section (mention act and section

applicable prima facie under offense case) :-

15
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Forest case filed under Section 26(a)(d)(g) of

Indian Forest Act 1927.

12. Other record (if required) :

13. Case filed at :

Survey no. 16, Village Thakursai.

14. Signature, name and designation of officer
file case : Sd/-

Smt. Mohini Narayan Shirsat, Forest Officer,

Chavsar, (Add.) Devle.

(Office copy/ Forest Officer Copy/ Forest Zonal
Officer copy/ Deputy Forest Officer Copy (Tick

mark) what is applicable).

16
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330133
FIRST INFORMATION OF FOREST CASE
(Maharashtra Forest Code, Part 2, Para 6.2)

1. Number/Year:- E-6/2022-23

2. Date: 27.2.2023.

3. Concerned Zone : Chavesar,

4. Division : Devle

S. Forest Zone: Vadgaon, Maval,

6. Forest Division: Pune.

7. Information of case : (to write on backside
page if insufficient place is there to write, to use
A-4 paper separately, if more writing is there and

to enclose it with all copies).

Site inspection carried on 09.01.2023 of Survey
no. 21, Village Kolechafesar with committee
appointed under Hon’ble Court order. Total 2
guntha land of Survey no. 21, Village
Kolechafesar is observed digged. Forest

department carried survey on 16.02.2023 since

11
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land digged at Survey no. 21, Village
Kolechafesar is under forest department. Forest
case is filled against unknown accused, since
observed digging carried at forest department
land. Land digged is admeasured 0.02 H.R.

Further investigation with accused is pending.

8. Detail of goods seized :-

9. Details of accused (mention name, age,
address, if found. To record if being unknown) :-

Unknown person.

10. Place of offense (mention latitude and
longitude as per GPS where is possible) :
Kolechafesar Survey no. 21, GPS Reading N-18¢

40°39’ - 73027427,

11. Act and section (mention act and section
applicable prima facie under offense case) :-
Forest case filed under Section 26(a)(d)(g) of

Indian Forest Act 1927.
12
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12. Other record (if required) :

13. Case filed at :

Survey no. 21, Kolechafesar.

14. Signature, name and designation of officer

file case : Sd/-

Smt. Mohini Narayan Shirsat, Forest Officer,

Chavsar.

(Office copy/ Forest Officer Copy/ Forest Zonal
Officer copy/ Deputy Forest Officer Copy (Tick)

what is applicable).

13



442
S EXHIBIT R 3 COLLY

N.C.R.8 (¥7.81.57. )
——— e — - T LLE- (vhga SR T - )

EIRST INFORMATION REPQRT.
(Under Section 154 Cr.P.C.)
HYH @R JEA
(Ban 4y Ko wikar |@fkan)

1. District (f&e1): g0 anfm P.S.(3m): Ao Tt
FIR No.(7m G®R #.): 0130

........................................

2.§.No. (3..) | Acts ()

»

Year (a¥): 2022
Date and Time of FIR (¥. @, &9/@ anfh 4@):  27/07/2022 16:25

R - Tk At . s“tlons (mq) Chesessaractiariatenaatiaten aee
St et b it N

3. (a) Occurrence of offence (T-&dt gea):
1. Day(fXE¥): gmar

Date From (f217® T7);  15/07/2022
Time Period w4

Date To ( f&=1ia ‘udq): 15/07/2022
{Srat; Time From (33q14#): 11:00 43
Time To (¥vdq): 11:00 32
(b) Information received at P.S, {F1f¥f RizrAa qicdta am):
Date (R ): 27/07/2022 Time (33): 14:00 a2

(c) General Dlary Reference (9w @l
Entry No. (#Y¢ @.): 011 Date & Time (R:im auft qz): 27/07/2022 16:15 &
4, Type of Information (arf&dfla wamr):  ad
s. Place of Occurrence (QZARYD):
1.(s}Direction and distance from P.S.(Wtelly srouuigs R 4 3id): yd, 25 fadl

Beat No. (fdT ®.):
(blAddress (TTN): Iaw

(c)In case, outside the limit of this Police Station, then (771 O arvaTsn gAY FT=aT4):
Name of P.S. (WfE 3rmamR Fma):

District(State) (fAee(I/=a)):

6. Complainant / Informant (amER/Rd orRT):
(a) Name (7@): ¥R WRI 9R

{b) Father's/Husband's Name(a3ia / 7t &
(c) Daké/Year of Birth (7= ardharad): 1991 (d) Nationality (1flaca): *<a
(e) UID No. (7.313.9. %.):

() Passport No.(IR9T &.): Date of Issue (X ara):
Place of Issue (Reama fg&m):

{g) Id details (Ration Card,Voter ID Card, Passport,UID No.,Driving
BT AT (1 H1E ,qaq<Tq 1S, , gIT$A |., F3hT aRwa,

S.No.(J. 1d Type (NFWIFA TIR) rd Number (NI NT)

License,PAN)
L] ang }

1

() Address (Tm):


admin
Cross-Out


443

N.C.R.B (v=.%.an2.4f)
I T1F.-1 (Chiga g=aam of - 9)

(h) Address (TTn): . e
[S.No.{x.] Address Type (vcaraiAddress (T71)

#) UIW) - ] e -
1 adaE A o pdY ooy, ot Fndtor g0 ATHTon, TEIRTE, T

2 ot Gar Ruic gf?f,zvﬂvm 1 meftor oY TrEToT, SRTRTY 'TWG ‘
(i) Occupation (=aT1a): '
() Phone number (o1 .): Mobile (ar3a 7.): 91-9764481111

7. Details of known/suspected/unknown accused with full particulars (m1éla sr@dear Aadla/aNza

Jfray &qef =) ,
* S5.No, [Name (919) |Allas (IF17) ‘Relative's Name Present Address (Td9= gai)
L (33) (sndardaT ara) L ) )
M1 e s N 1. e Arée A Ao A,

. got oo eI, R
8. Reasons for delay in reporting by the complalnant/informant (qHRaR/TRd So1-aTHgA THR
LacoIGICREC O 1ee ) HE

9. Particulars of properties of interest (Gdtia Fremdar audid):

i S.No. iProperty Category ‘Property Type Description (auf7) Value(in Rs/-)

(@.7.) (T 7 (T TER) (T (w. 7)) |
10 Total value of property (In Rs/-)-(8 Yoo AragwR

PO T (%, TE3)):

11 inquest Report / U.D. case No., If any (FTHINE 36T/ HEEIA Jcg, THI0
. 3,9 JA¥TM)):

iS.No. (1. [UIDB Number (g.314.€}.
.) idt..)

12 First Information contents (¥ @aR &hiad ):

41 A1 - 9l e o, @31 e Aad, - qiid gi), 9 A - 9764481111 wuar clingas) andlul Qe w2er A
mwﬁwf@m?ﬁﬁﬂﬁq&yo;/zozmg@mmmm,a%mam:%z}e)m
m%mmmmmmm.m‘mwmmmmw
Rszoroft qreoft awvarendt t aeg 218 g, i sftdt @i @ T T SRE ok R 15/07/2022 Ash R
AR, 1 awh, Aol wd 5 74 T Ao AT FR 3t Foa o it @ 9 dears PredErs o @ an
mmmmmmma@mmmmmmmawam
M9 21x16x3.5 §% IGA IRM 415 a1 A 250000/~ b &R R 15/07/2022 o) wersh 11:15 2
T a1 TS H e el wue] R ot araeR A avl A T = 74 TE) Pl s T
I 9 250000/ o9 e Ho @faw @ e sren ada zmm@mma’mmﬂmﬁém%
a

SR 2 e e R argdeR AR SR AT v Beete BT
T S e T e Tam 7 fre FacHR f arE
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: N.C.R.B (T3.7.5m.4)
- T T T iR (g S g - )

13.Action Since the above information reveals commission of offence(s) u/s as mentioned at
(¥ FATE: AT« 3.2 AR TZ FATAT AR TGH HEAAEHA NG TIT, )
(1) Registered the case and took up the or (f&m)

lnvastlgatlom (DR M aun sy
{(2) Directed (Name of 1.0.) (quT® JfO&1-TT& A7T¥): RAFIK MOHAMED SHAIKH

Rank (92): HC (Head Constable)
No.(®.): 15101000362RMM to take up the Investigation (7 quH FOAR FfeER ) or (f&an)

(3) Refused investigation due to (ST RS AYTH FROATT TBR Retr):

or (1 FRURS JUTH TUARI AGR Ran)
(4) Transferved to P.S.(T% 802 TR IeaT® 1 NIt STvaTe A74):
Bistrict (f3re%1):
on point of jurisdiction (& &AM & HRw gearaf) |
' F.LL.R. read over to the complainant / informant,admitted to be correctly recorded and aa?_gy

¢

iven to the complainant / informant free of cost, (W& TW
TR nfr FERERIA/ AR el wa Ama Redl.)

R.0.A.C.{3R. 3} .t .Hl.)
14.Signature/Thumb Impression of the complainant /

am =gt §€)/3rran):
M

15.Date and time of dispatch to the court (=4AATd
BeaTe) I 9 3®):

Signatur
Statlo { YR 2
Name &@)‘!%iléﬁh‘ﬁ%hm AT
Rank{y<): | (inspector)

No.(d.):
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N.C.R.B

I.I.F.-I
FIRST INFORMATION REPORT

(Under Section 154 Cr. P.C)

1. District: Pune Rural *P.S. (Thane): Lonavala
Rural *Year 2022 *FIR No. 0130 *Date and Time
of FIR 27/07 /2022 16:25 Hrs.

2.

Sr. No Acts Sections

1 [PC 1860 379

3. (a)Occurrence of offence:
Day: Friday Date from: 15.07.2022
Time Period: 4 HR Date to: 15.07.2022
Time From: 11:00 Hrs.
Time To: 11:00 Hrs.
(b) Information received at P.S.:
Date: 27 /07 /2022; Time: 14:00 Hrs.

(c) General Diary reference

39
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Entry No. 011 Date & Time: 27 /07 /2022
16:15 Hrs.
4. Type of Information: Written.
S. Place of Occurrence :-
1. (a) Direction and distance from P.S. : East,
25 KM. Beat No. :-
(b) Address :- Chavsar
(c) In case, outside the limit of this police
station, then Name of P.S. :

District (State):

6. Complainant/ Informant :
(a) Name : Sameer Bharat More
(b) Father’s /Husband’s Name:
(c) *Date/ Year of Birth : 1991
(d) *Nationality : India

(e) *UID No. :

(f) *Passport No. :

(f) *Date of Issue : *Place of Issue :

40
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(g) ID Details (Ration Card, Voter ID Card,

Passport, UID No., Driving License, PAN)

S.No. ID Type ID Number
(h) Address :
Present Address Sangvi Pune, Lonavala Rural,

Pune Rural, Maharashtra, India.

Permanent Sangvi Pune, Lonavala Rural,

Address Pune Rural, Maharashtra, India.

(i) Occupation :-
(j) Phone number : Mobile no.:91-9764481111
7. Details of known/ suspected/unknown

accused with full particular :

Name Alias | Relative’s Present Address
Name
unknown 1. Address not
known, Lonavala

Rural, Pune Rural,

Maharashtra, India.

41
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8. Reasons for delay in reporting by the
complainant / informant:

9. Particulars of properties of interest:

S. No. | Property | Property | Description | Value

Category | Type (In
Rs/-)

10. Total value of property (In Rs/-):-

11. Inquest Report / U.D. case No. if any

S.No. | UIDB Number

12. First Information Contents :-

Sameer Bharat More, Age 31 years, Occupation:
Service, Village Sanghwi, Pune, Mobile no.
9764481111, state on visiting Lonavala Rural
Police Station personally that, I am working as
Branch Engineer for Sub Irrigation, Sub Division,
Pawna  Nagar, Talegaon Dabhale  from

05.01.2022. T am residing at Sanghwi with my

42
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family. Irrigation Sub Division Pawna Nagar
Talegaon Dabhale received complaint from
Tahsildar Office Vadgaon Maval regarding land of
Water Wealth Department acquired for Pawna
Project. Hence, I and my staff Chintaman
Shripati Kondhare and Dattatray Ramchanra
Ghardale visited Village Chavsar, Mene Basti,
Survey no. 74 on 15.07.2022 for inspection
there, when observed general mines stolen on
digging there and observed the place digged there
is leveled with putting soil. Soil, stone and sand
at the said place digged is admeasured about 21-
16-3.5 i1.e. about 415 brass worth about Rs.
2,50,000/-. So this is my legal complaint against
unknown person, that somebody unknown
person stolen with intension of fraud purposely
for own benefit, the general mines worth about
Rs. 2,50,000/- on digging at Survey no. 74, Mene
Basti, Village Chavsar of Water Wealth

Department acquired for Pawna Project at 11:15
43
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a.m. on 15.07.2022. I read print of my statement

recorded over computer as true and correct as I

stated.

13.

(2)

(3)

(4)

Action taken: Since the above information
reveals commission of offence(s)ju/s as
mentioned at

Registered the case and took up the: Or
Investigation :

Directed (Name of 1.0.): RAFIK MOHAMED
SHAIKH

Rank: HC (Head Constable)

No.: 15101000362RMM to take up the
investigation or

Refused investigation due to:

or

Transferred to P.S. .:

District :

on point of jurisdiction.

44
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F.I.LR. read over to the complainant/informant,
admitted to be correctly recorded and a copy

given to the complainant/informant, free of cost.
R.O.A.C.

14. Signature/Thump

impression Of the

Complainant/Informa

ni.

Sd/-

15. Date & Time of

dispatch to the court :
Signature of the Office-in-
charge, Police Station
Name: - Nllesh Pandurang
Mane.
Rank- I (Inspector)
No.:-

45
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N.C.R.B (77.31.3mR.a1)

R R e e A - 9)
FIRST INFORMATION REPORT.

(Under Section 154 Cr.P.C.)
HYH GaR JEATA
(F 94 % wiwer gfear wfean)

1. District ([Jw&1): g0 grfor P.S.(oT0):  aoiraest arfior
FIR No.(¥99 @R .): 0197 Year (a¥): 2022
Date and Time of FIR (%. @. f&77% anfdr d):09/11/2022 19:41

2. S.No. [Acts (3fafyam) " 'sections (@)

L(31.8.)

1 wRdl g8 HfRa acko 309

3.(a)Occurrence of offence (Famfraecm:

1. pay(Raw):  wmaw Date From (f3A7® urga):  08/08/2022
Time Period gz 4 Date To ( f27i® gdqd): 08/08/2022
(Fremae): Time From (d&UTHH): 11:15 &

Time To (dxadq): 11:15 &

{b)Information received at P.S. (e frzraa oty am):

Date (f&1@ ):  09/11/2022 Time (3&): 19:00 7

{c) General Diary Reference (J5A™a1 I3 ):
Entry No. (71< %.): 018
Date & Time (f3A1® anfor a®):  09/11/2022 19:31 &3

4. Type of Information (FIfRdar TaR): ol
5.Place of Occurrence (9 RY3): .
1.(a) Direction and distance from P.S.(9ef S0amREA fRam g aR):

q@, 25 faft Beat No. (faT %.):
(b) Address (3<7):  ar%, Wad

(c)In case, outside the limit of this Police Station, then
(a7 9y ITUaTEaT BEERY IHATd):
Name of P.S.(9Yfg 30ara 719):

District{State) (fSeg1(Tvg)):
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N.C.R.B (7.4l
L1LF.-l (T8 =0 i - 9)

10 Total value of property (In Rs/-)
(T AT EmAR @U qeg (®. D))z

11.Inquest Report / U.D. case No., if any
(F@A|E A&qTl/ JFET Hed THW ®., IR AGATH))¢

S.No. UIDB Number
(3.®.) (g.9ma.dds.)

12.First Information contents (N% Q@Y gHFT ):
TR T - FHR W= 9R, T-319Y vl A, - T g, 7 F - 9764481111

THE Srome AT et KU A goR UgA frafd) Sad ) & 05/01/2022 A
gm-mqim,mmaammwmmﬁ

PeaTgE AT ALY JAEURT 3T,

U HhcaTRIST QUG Baled] Siel Guel fvrre o Jewta aaffder aafag I8me qus
A R 19/07/2022 A TR IURTT T@HMIR, T SIS AY TF T Fe TR
fmroft grevht Fevarard) Ht aRTHR Tewr), Riamm siud Fi g ExarEy IES BRETS 3 R
08708/2022 S8R ars Aefiet |9 5 -96a SRt Sed Sf8at |d = 42 F&d A 3r4dn TR
fmrof Saas FoA Mo @fe 9 ear Resdam e a3 wer il arer gl wea
FHT TTY U 9@ A&, a9 & 04/11/2022 A< aro aql

‘Wﬂw%mwzzaomamaﬁmmmvgmﬁmwn
72x50x10 $c 2) 197x115x25F¢C 3R UPU 60247 3R aFal fSeprord ggm aREM
60059 AT a1 FH10Y 699 49,52,400/- St 81 FR A8 @ior At 10 & 128wt IRgH
o T G e fRrf ey R e @l #18) fRaamagH 4 srea™ Fedm™E It
a4 08/08/2022 At AR T AfA FIH-967 5 AT ABA T+ 42 T HHArRATE

JUIES Ferear T [aer PfTR) AFTT T I@-H 3 49,52,400/-
g fiter Mo @S 8 QT GrET SId] JEM RIS FEH 9N $o4 A0S AR BV
A1l T IS 39T g PR dER AR,

AT FUONHTaRiaT Udetar fehate) T4 &l e Sedr R Ht args et o /et iy FEmt
RN g TG 8.
13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2. (Fi! HRATS: g9 H.2 T T

AT PAATY TNA ABATATIHA ITRTY TSFITY.)

(1) Registered the case and took up the investigation:
(oo Fiefyer sy qurr B9 BT gae):

or (f&am)
(2) Directed (Name of 1.0.) (TUTT JfqHT-TT™ A14):

RAFIK MOHAMED SHAIKH
Rank {(3€): HC (Head Constable) No.(s.): 15101000362RM

to take up the Investigation (a7 U aRvaT AFfgeR A) or (fFan)
(3) Refused investigation due to (31 HRUTHS TUTK IV THR fatn):
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N.C.R.B (TA.%f1.31%.41)
LLF.~l (Ul 3i-dum ®fd - q)

or (T WRINYS AYTH VAT TR )

4) Transferred to P.S.
) T et arafer srr et St oo T):

District (fSc8T): -
on polint of jurisdiction (& &FTTEFR & BRI Feaiafa) .

F.l.R. read over to the complainant / Informant,admitted to be correctly

recorded and a copy given to the complainant / Informant free of cost. (¥¢=
wwam?\ﬂaprwqa s} m—.#aﬁaﬁmmwﬁvrc =7 et anfor

C1RE] ’
APRENTA/RREAT TEOE va reg Ref)
R.0.A.C.(3MR. a0 .7 ,¥f.)

14 Signature/Thumb impression of the
complainant / informant.

(amrg R /e ur-ardt wd/ans)): ‘ 0 7
ﬂww“ Sr i
15.Date and+rmE of dispatch to the court !
(T ot TR g I&): . ‘
Signature of Officer in charge,

= Police Station
(3T Y ATOHT-TTH} HaTar)

Name (°79): nilesh pandurang m.
Rank(93): | (Inspector)
No.(d.):
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N.C.R.B

I.I.F.-1

FIRST INFORMATION REPORT
(Under Section 154 Cr. P.C)

1. District: Pune Rural *P.S. (Thane): Lonavala

Rural *FIR No. 0197 *Year 2022 *

Date and Time of FIR 09.11.2022 19:41 Hrs.

2.
Sr. No Acts Sections
1 [PC 1860 379
3. (a) Occurrence of offence:
Day: Monday Date from: 08.08.2022

Time Period: 4 HR Date to: 08.08.2022
Time From: 11:15 Hrs.

Time To: 11:15 Hrs.

(b) Information received at P.S.:

Date: 09.11.2022; Time: 19:00 Hrs.

(c) General Diary reference

46
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Entry No. 018 Date & Time: 09.11.2022
19:31 Hrs.

4. Type of Information: Written.

S. Place of Occurrence :-

1. (a) Direction and distance from P.S. : East,
25 KM. Beat No. :-
(b) Address :- Waru, Jovan.
(c) In case, outside the limit of this police
station, then Name of P.S. :

District (State):

10. Total value of property (In Rs/-):-

11. Inquest Report / U.D. case No. if any

S. No. UIDB Number

12. First Information Contents :-
Sameer Bharat More, Age 31 years, Occupation:
Service, Village Sanghwi, Pune, Mobile no.

9764481111/.

47
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State on visiting Lonavala Rural Police
Station personally that, | am working as Branch
Engineer for Sub Irrigation, Sub Division, Pawna

Nagar, Talegaon Dabhale from 05.01.2022. I am

residing at Sanghwi with my family.

Irrigation Sub Division Pawna Nagar
Talegaon Dabhale received letter on 19.07.2022
from Tahsildar Office Vadgaon Maval regarding
land of Water Wealth Department acquired for
Pawna Project. Hence, I and my staff Chintaman
Shripati Kondhare and Dattatray Ramchanra
Ghardale visited Waru Survey no. 96 and Jovan
Survey No. 42 on 08.08.2022 for inspection
there, when observed general mines stolen on
digging there. But it was not possible to note
measurement since rain water was logged there.
Hence noted measurement of said place on
04.11.2022. Total 6024 brass of measurement

about 1) 72x50x10 feet, 2) 197x115,25 feet of

48
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stone at village Jowan and 2230 brass quantity
approximately of soil and stone at village Waru of
noted measurement of said place on 04.11.2022
is worth about 49,52,400/- at Rs. 600/- per
brass of total quantity of said both place. I learnt
said both quarry are in use since last 10-12
years. | observed quarry at both place are closed

since few days presently.

So this is my legal complaint against
unknown person, that he stolen taken with
intention of fraud purposely for own benefit the
general mines of Rs. 49,52,400/- on digging by
some unknown person from land of water wealth
department acquired for Pawna Project at Waru
Survey no. 96 and Jovan Survey no. 42 on
08.08.2022. I read print of my statement
recorded over computer as true and correct as I

stated.

49
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(1)
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Action taken: Since the above information
reveals commission of offence(s)ju/s as
mentioned at

Registered the case and took up the: Or
Investigation :

Directed (Name of 1.O.):

RAFIK MOHAMED SHAIKH

Rank: HC (Head Constable)

No.: 15101000362RM to take wup the
investigation or

Refused investigation due to:

or

Transferred to P.S. .:

District :

on point of jurisdiction.

F.I.LR. read over to the complainant/informant,

admitted to be correctly recorded and a copy

given to the complainant/informant, free of cost.

R.O.A.C.

50
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14. Signature /Thump
impression Of the
Complainant/Informant.
Sd/-
15. Date & Time of
dispatch to the court :
Signature of the Office-in-
charge, Police Station
Name: - Nilesh Pandurang
Mane.
Rank- I (Inspector)
No.:-

51
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ST AT AT deef
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IN THE COURT OF SANDESH SHIKE SUB DIVISIONAL
OFFICER, MAVAL-MULSHI SUB DIVISION PUNE

RTS/A/483/2020
1.  Akhil Ashok Aggarwal
Res. Hanuman Vatika, Near Pradhan Park,

Vardhaman Sosa., Lonavala

Tal. Maval, Distt. Pune Plaintiff

against

Tehsildar, Maval

Worker Talathi Kusgaon Bu.

Behalf of Shankar Ramchandra Earthmovers Pvt.

Ltd.

Mr. Avinash Dhamdhere

Address Bhangarwadi, Lonavala,

Tal. Maval, Dist. Pune ...the
defendant

Appeal under Section 247 of the Maharashtra Land
Revenue Act, 1966,

DETAILS OF CLAIM LAND:

Name of Village S.N./G.N. Detail
Kusgaon, Bu. Tal 235 Secondary
Maval Minerals / SR /
178/2020
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JUDGMENT

Tehsildar Maval issued a notice to the appellant on
10/02/2020 as the appellant has illegally Minerals 3486
of secondary minerals from the claimed land without
permission. After that, the appellant was fined Rs.
69,72,000/- and the right amount (royalty) amount of
Rs. 13,94,400/-such total amount of Rs.83,66,400/-
should be deposited in the government treasury within
15 days, otherwise, if the amount is not deposited within
the time limit, as arrears of revenue, it will be recovered
through compulsory means as per the provisions
mentioned in section 176 of the above Act. Order of
Tehsildar Maval no. Secondary / SR/ 178/2020 dt.
Given on 14/04/2020. Aggrieved by the said decision,
the appellant has filed the present appeal.

An opportunity has been given to the appellant and
the respondent who have filed the present appeal by
issuing notices. Counsel for the appellant on the date of
hearingthe oral arguments and considering the
opportunity provided for hearing in the appeal
application, the appeal is reserved for decision and is
being decided on merits.

According to Tehsildar Maval issued his outgoing

no. Secondary Minerals/Kavi/ 178 /2020 dated
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31/07/2020, the appellant has not carried out any
unauthorized mining but the said mining Through
Ramesh Kumar Bajeer Shri. Done by Avinash

Dhamdhere.

The appeal application and accompanying
documents, the oral argument of the appellant's lawyer
and the letter from Tehsildar Maval considering the letter

dated 31/7/2020 it appears that,

Mauje Kusgaon Bu., Tal. Maval
Dist.PuneS.No./G.No. 235 Ordered vide Order no.
SM/SR/178/2020 dated 14/04/2020. However, the
present appeal has been filed against the border order

under Section 204 of the Information Act.

As stated by the appellant in the said case
S.No./G.No. 235 out of property 00.62.50 R area
belongs to him and remaining area 00 H. 62.50 R area
belongs to Kumari Ramesh Kumari Wazir. Respondent
no. 3 Permission has been sought from Tal.Maval to
carry out excavation in the claim area on 20/12/2019
and Tehsildar Maval has asked him for permission and
Tehsildar Maval issued his order No. Secondary
Minerals/SR/83/2019, dt. 20/12/2019 from Tehsildar
Order No. Secondary Minerals/ SR/14/2020 dt.
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22/01/2020 another 500 Brass Murums have been

granted permission to mining.

Respondent no. 3 has taken up two roads for the
Lonavla Municipal Council i.e. the road from Bharat Saw
Mill to Hanuman Hill and the road from Hanuman Hill to
Kusgaon boundary and the said Murum has been used
for the same. The road from Bharat Saw Mile to
Hanuman Hill has been approved bill for the respondent
no.3 on 21/01/2021 from Lonavala Municipal Council
and the royalty has been deducted 6,14,774/-. Also, the
road from Hanuman hill to Kusgaon border work Bill has
been approved on 21/01/2011 and in that bill
6,22,928/- has been deducted as royalty.On
28/02/2020abovesaid amount through Municipality
received to Tahsilda rMaval on 28/2/2020 by challan.
Respondent has excavated 1000 brasses and for further
excavation, Lonavla Municipal Council has given
Tehsildar Maval a total amount of Rs. 12,37,702/- is
paid by currency. Thus, Tehsildar Mavalhas been
received an amount of Rs. 17,03,902/- as royalty.Out of
which for the Rs. 3468/- royalty amount for brass
mining is Rs. 13,94,400/- after deducting the remaining
amount of Rs. 3,09,505/- is deposited with Tehsildar
Maval for excavation. Despite this, Tehsildar Maval has

passed a penal order.
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Government of Maharashtra Notification No. Minor
Minerals 10/0416 P. No. 302/KHdt. 14/06/2017, no
penal action shall be taken against the contractor if he is
doing the work of the Government and if he has paid the

dues within 30 days of the notice.

Accordingly, as the respondent No. 3 had already
paid the amount as royalty to Tehsildar Maval for
excavation before the order, Tehsildar Maval passed his
order no. Secondary / SR/ 178/2020 dated
14/04/2020, As I have come to the conclusion that the
order of penalty passed for mining is prima facie
defective and it is appropriate to cancel the said order, I
am giving the following order to the Principal Sub-

Divisional Officer Maval, Sub-Division Pune.

ORDER

1)  The appeal is allowed.

2)  Tehsildar Maval no. Minor Minerals/ SR/178/2020
dt. 14/04/2020, the order given on is being
cancelled.

3) A written understanding of the said order should be

given to all concerned.

Pune
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dt. 7/1/2021
(Sandesh Shirke)
Sub Divisioin Officer

Maval-Mulshi Sub Division, Pune

Copy: Tehsildar Maval for information and further action.
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To prohibit, demolish,
complaint against
encroachment on

government property.

GOVERNMENT OF MAHARASHTRA
REVENUE AND FOREST DEPARTMENT
GOVERNMENT CIRCULAR NO. L-
07/2013/C.N.374/J-1
WORLD TRADE CENTRE, CENTRE-1
BUILDING, 32"0 FLOOR,
CUFFE PARADE, MUMBAI-400005.
DATE: 10 OCTOBER 2013.

Reference :-
1. Government Circular no. L-03/2009/C.N.13/
J-1 dated 07 September 2010.

Information:-

Order is passed from time to time to prohibit
to encroach the government property and to
demolish  immediately the  encroachment

developed, but still government observed not
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acted seriously regarding same by zone.
Sometimes the people nearby government
property, local people object against
encroachment, when the local people is most
likely to not to affect the law and order if objected
against encroachment. But the home department
brought in attention, that the police not acting
effectively since the government not compliant
regarding ownership of land. Accordingly our
department instructed all Zonal Officer under
Government Circular dated 07 September 2010.
Complaints of public representative and people
are brought into attention of government since
Zonal Office not acted seriously regarding
instruction passed under government circular
dated 07 September 2010 by government.
Accordingly government is considering to instruct

the Zonal Officer again.
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Government Circular :-

Attention of Zonal Officer is invited under

this order to government circular dated 07

September 2010 to act immediately by Zonal

Office on above points. And accordingly the

following order, instruction are passed hereby

again under this order.

(1)

(2)

To exhibit clearly in local revenue office,
local self governing society office on drafting
list with plan of open, public land of
possession of concerned local self governing
society and government, open, cattle field
land in rural, urban zone. To provide
warning of legal action if encroached the

government property.

To act to demolish immediately said

encroachment if observed developed on
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government, open, cattle field land and
public, open land of local self governing

society.

Concerned department is responsible for the
said government land to prohibit to
encroach. Hence the local officer of
concerned ward, society should be careful to
complaint to police immediately of the
possession of the ward of the government
land of concerned Village President, Town
Council Chief Officer and in other case
regarding land of local forest officer, cattle
field and public property regarding forest
land, concerned talathi and ward officer
regarding government property. The senior

should act on confirming responsibility
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against concerned, if  passed the

responsibility to complaint on each other.

To act under said order on contacting
immediately by concerned collector to
prohibit encroachment in all district, to

demolish, to compliant.

This Government resolution as been made

available on the website of the Government of

Maharashtra www.maharashtra.gov.in and its

code is 201310101647420219. This order is

being attested with a digital signature.

By order and in the name of the Governor of

Maharashtra.

Sunil Kothekar
Executive Officer, Revenue and Forest

Department.
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Copy

1. All Divisional Commissioner.

2. Commissioner and Director of Estate, Land
Records, Maharashtra State, Pune.

3. All Collector/Upper Collector.

4.  All Tahsildar.

5. Account General, Pay and Accounts/
Accounts, Maharashtra State-1, Mumbai.

6. Account General, Pay and Accounts/
Accounts, Maharashtra State-2, Nagpur.

7. All Officer, Deputy Secretary, Assistant
Secretary of J. Group, Revenue and Forest
Department, Ministry, Mumbai.

8. Private Secretary for Hon’ble Revenue
Minister.

9. Private Secretary for Hon’ble State Revenue

Minister.



10.

11.

12.

13.

14.

15.

16.
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S.E.O./Personal Assistant of Upper Chief
Secretary, Revenue, Ministry, Mumbai.
Personal Assistant of Upper Chief Secretary
Home, Ministry, Mumbai-32.

Personal Assistant of Principal Secretary,
Village Development Department, Ministry,
Mumbai-32.

Personal Assistant of Principal Secretary,
Town Development Department, Ministry,
Mumbai-32.

Legislative Board Library, Legislative House,
Mumbai-32.

Directorate of Information and Public
Relation, Ministry- Mumbai-32.

File Copy, Office J-1, Revenue and Forest

Department.
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